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THE ATOMIC ENERG.Y BILL, 1962
THE PRIME  MINISTER  AND

MINISTER oF EXTERNAL AFFAIRS
MINISTER op ATOMIC ENERGY (SHRI
JAWAHARLAL NEHRU): Madam
Deputy Chairman, I beg to move:

"That the Bill to provide for the
development, control and use of atomic energy
for the welfare of the people of India and for
other peaceful purposes and for matters con-
nected therewith, as passed by the Lok Sabha,
be taken into consideration."

Fourteen years ago the Atomic Energy Bill
was passed by Parliament. That was the very
beginning of our endeavours to promote work
for atomic energy in India. We began from
scratch. In these fourteen years we have
advanced considerably and indeed we have
made some mark in the atomic world in so far
as as the work and research work is concerned.
Anyone “ho has been to the atomic energy
plant at Trombay near Bombay will have some
idea of the scope of its work, the extent of it,
and will also probably be impressed by the
ability that has gone to build all this up.
Foreign scientists, physicists and atomic
energy experts who have come here and
visited it have spoken in very high terms of it.
During these fourteen years much has
happened, from the very early, small
beginnings. Now, it is one of the most
important establishments in India. I do not
remember the exact number of scientists em-
ployed there, but I think that among senior and
junior scientists there are about 4,000 of them
employed in the Trombay establishment. It has
a large number of experts and scientific
workers and to some extent they are still
growing. Of course, our work is growing. That
work consists not only of what is done in
Trombay but also what is done in Kerala,
where "the biggest deposits of monazite sand
occur and other minerals, and a search all over
India for wvarious important minerals.
Therefore, the scope of the work has grown
greatly.
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It was decided som, time ago to have an
atomic power station at Tara-pore in Northern
Mabharashtra, and some progress has been
made, and we shall probably start serious
work there soon. In a few months' time. At
the same time it has been decided to have
another atomic power station in Rajasthan—I
think it is Ranapratap-sagar—which will give
electric power may be to Rajasthan, of course
to Uttar Pradesh and to Punjab possibly.
There is a third suggestion, which has not
taken shape yet, of having an atomic plant in
South India.

So, all these extensions, etc., have made the
old Atomic Energy Act out of date, and it is
necessary therefore to, one could have told,
improve it and make it more suitable to
circumstances. One could have brought a large
number of amendments to the old Act but that
is a cumbrous procedure. It is far better to
have a comprehensive new Act providing for
all the needs of today. Among those needs is
first of all to be able to control all the minerals
used for atomic energy production, more
especially uranium. Secondly, this Bill has
stated something about patents. We do not
recognize any patents, we will not rocognize
any patents referring to these minerals or
anything connected with atomic energy.
Thirdly—and very important—very effective
safety measures have to be taken in dealing
with the production of atomic energy
anywhere. Those who ha\'e gone */i .Trombay
may have some idea of me excessive
caution that Is used tn storing this very
dangerous material. So, that is provided for.
And fourthly, the penalties for non-observance
and breach of any of these rules have been
made more heavy. These are the main points
of this new Bill. There is the rule-making
power which is given to the Atomic Energy
Commission also.

I will not take up the time of the House by
going rnto the Bill in detail because it is a
non-controverpjs? measure, and it has
largely been
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[Shri Jawaharlal Nehru.] drafted,
drafted originally, by the Atomic Energy
people themselves. 1It, has been
considered and vetted by all the other
Ministries concerned and especially the
Ministry of Law. So, I submit, Madam,
that this Bill should be considered by this
House and passed.

The question was proposed.

SHRI ROHIT M. DAVE (Gujarat):
Madam, the Bill which has been moved
just now has been rightly described by
the Prime Minister as a non-controversial
Bill and as a Bill which is very useful in
order to develop the atomic energy in our
country. The Bill provides for the
regulation of radioactive and other
prescribed substances which are to be
used, which are being handled, which
might be produced and which might be
imported so that there may not be any
hazards which are incidental to the
handling of such substSfices, and
adequate rules are to be made regarding
them.

As far as these rule-making powers are
concerned, Madam, there is one aspect of
it which needs some consideration,
namely, as far as the production of these
substances in the country itself is
concerned, the establishments in Which
these substances are going to be produced
are to be governed and controlled, as far
as the safety measures are concerned ,nd
as far as the Factory Acts are concerned,
by the Central Government. As far as this
provision is concerned, it is desirable
because these are not just ordinary
factories but these are facr tories that have
to deal with certain substances for which
special protection is necessary, and
perhaps the Atomic Energy Commission
is the right authority to determine what
type of protection is necessary for that. At
the same time in the rulemaking power,
which the Central Government has taken,
precautions should be taken to see that
the safety measures regarding other
aspects of the matter as far as the work of
the labour in these factories is concerned
are also of the same standard, if not of
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a better standard, as those provided for in
the Factories Act elsewhere. That is,
attention should not be concentrated only
on the hazards incidental to the handling
of these substances but other amenities to
which the workers are entitled in ordinary
factories should als'o be provided for in
any rules that might be made under this
measure. Along with this precautions this
power is absolutely necessary, and
therefore I support the same.

Secondly, there is the question of
acquiring certain materials which might
yield useful substances that are necessary
for the development of atomic energy.
The idea perhaps is to get all these
materials within the control of the Atomic
Energy Commission because these
substances are very rare and therefore
they are to be conserved and the best use
is to be made of them. This raises the
question of research and the facilities for
enquiry which might be available to an
ordinary citizen who may not be fortunate
enough to have some employment or
admission into these atomic energy
establishments. It is perhaps one of the
conditions of modern life that any
scientific research and enquiry involve
dangerous implications so that they are to
be controlled and co-ordinated under the
aegis of the Government, and to that
extent perhaps the freedom of
enquiry

might be affected. But at the 4
P.M. same time the history

of scientific develop-
ment has shown that all worth-while
enquiries or many of the worth-while
enquiries and inventions have been made
by people who are not easily amenable to
any co-ordination or regulation of the
type to which the government iy normally
accustomed, and therefore some scope
has to be left for free enquiry by these
rather ~wayward geniuses in the
community also. T do not know how that
can be done but perhaps one way of doing
it will be to disseminate as much of
scientific information as is possible in the
community to the largest possible extent,
so that at least as far as the
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paper work is concerned, no one mignt be
handicapped.

I am just a layman and I am not quite
acquainted with  the  various types of
developments that are going on regarding
the issues connected with the development
of atomic energy. But there seems to be
some indication that any worth-while jump
that will now come In this particular field is
likely to be on the theoretical plane because
as far as the practical aspects are concerned,
as far as  laboratory experimentations are
concerned, we have reached a dead-end
and it is not possible to go beyond that. In
view of this, it is all the more necessary that
as far as the theory is concerned and as far
as the basic material connected with this
theory is concerned, it is disseminated to the
largest possible extent in our community, so
that our people may become conscious of
the type of work that is going on and of the
type of work that is needed in order to
make further progress in this field.

Thirdly, there is the question of acquiring
certain mineral rights as far as these

substances—prescribed substances and
radioactive  substances— are  concerned.
Here again, it is necessary that the

authority should be centralised, and
obviously, it would be in the hands of the
Central Government and the Atomic Energy
Commission. But again this also raises
the further question of paying adequate
attention to the interests of the States that
are concerned, in whose areas these mines
are located. I am not in favour of any
unseemly controversy between the State
and the Centre regarding the rights and pri-
vileges over the minerals and other natural
resources that might be located in a
particular area.  But a fair and objective
reading of our Constitution does indicate
that our Constitution-makers meant that
the advantage of « the natural resources
available in  a particular area should be
available to the State in some  form or
other. Looking to that spirit of the Consti-
tution and looking to the fact that the
ownership and development of these
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mineral resources nave to De concentrated
in the Central Government, some
formula has to be found whereby the States
might be satisfied that justice has been
done to them and that they are also
participating in the development of the
minerals that are located in their areas
and are also benefiting therefrom. This is
purely a question of the obligation which
has arisen out of this peculiar necessity.
And here the Central Government
should develop a spirit of accommo-
dation—and a liberal spirit—whereby the
States might feel that they have got justice
done to them in this respect.

Madam, as I have said, the provisions
are quite good. But these provisions
concentrate  enormous powers and
responsibilities in the Central
Government. Care should be taken to see
that there is no over-concentration on the
need for acquiring the powers and to see
whether enough attention has also been
paid to the obligations that arise out of the
powers which have been concentrated in
the hands of the Central Government.

There is only one  point more to which I
would like to make a reference and that is
with reference to the special provisions as
to electricity. Under clause 22(1) (b), the
Central Government has been empowered
to fix rates for and regulate the supply of
electricity from atomic power stations
with the concurrence of  the Central
Electricity Authority. It is In this
connection that I would like to make a
reference to the controversy that is going
on in the country as to whether electricity
that will be produced as a result of atomic
energy would be such a to compete  with
electricity which is produced from
other sources. It is possible that if this
electricity is found to be dearer than
electricity that is produced in hydro-
electric stations or in thermal stations,
there might be a temptation to exercise the
powers that have been given under clause
22(1) (b) to Ax rates, etc. whereby the
rates of elec-' tricity as such might be
raised merely
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[Shri Rohit M. Dave.] to accommodate the
electric energy which is produced from atomic
power stations. Therefore, in this particular
case, again, a special responsibility devolves
upon the Atomic Energy Commission to
examine very carefully whether electricity
could be produced there as cheaply as possible
or not, and whether electricity that is produced
in the atomic power stations could compete
with electricity that is produced in the thermal
stations and th, hydro-electric stations. Some
time back, I thought that there was an idea to
issue a White Paper dealing with the cost
aspect of the production of electricity from
various sources. Till now,-that White Paper is
not with us and therefore we are not in a
position to determine whether as far as the
commercial part of this atomic energy
generation is concerned, it would be
adequately looked into or not, apart from the
technical and scientific aspects involved in
this particular matter. Again, I am not opposed
to electricity being produced through atomic
energy but I think that because (f the special
power which is now being given through this
Bill to the Central Government, extra
precaution should be taken to see that all
possible measures are taken to make that
electricity compete with electricity that is
produced in the thermal stations and in the
hydroelectric stations.

Atomic Energy

Madam, with these words, I give my full
support to the Bill which has been moved.

SHRI N. C. KASLIWAL (Rajasthan) :
Madam, at the outset, I would like to express
my high appreciation of th, great work that
the Atomic Energy Commission and its
Chairman have done for the production, deve-
lopment and use of atomic energy in this
country. They have firmly put this country on
the map in this respect. Dr. Bhabha, Chairman
of the Commission, is a world-renowned ato-
mic scientist and I believe that it was he who.
for the first time, propounded the idea of the
use of atomic energy
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for peaceful purposes. Now, Madam, coming
to the Bill itself, I would draw the attention of
the House to the Long Title of the Bill which
says that atomic energy will be used only for
peaceful purposes, which means that
Uovernment  have  firmly  committed
themselves that atomic energy in this country
will be used only for peaceful purposes. If
atomic energy is to be used for any purpose
other than peaceful, the Government will have
to come before Parliament for such powers as
would enable them to use atomic energy for
purposes other than peaceful.

Madam, the last speaker said something
about clause 22 of this Bill. Now, under
clause 22 the Central Government is the sole
authority for the generation of electricity from
atomic energy. If that is so, the Central
Government have to be empowered to
develop a national policy in this respect, and it
is necessary that they should have the
necessary authority to formulate the policy in
regard to the production and supply of electri-
city by utlisStion of atomic energy and to
implement the schemes in pursuance of that
policy, I do not think the doubt which has
been expressed by the last speaker would
possibly arise if he reterred to clause 22(1)
(b), that there may be difference of rates-
between the energy that is produced by atomic
power or by hydel or thermal power.

Madam, the Prime Minister has referred to
clause 20 of this Bill about denial of
patentability of inventions. I think it is a very
important provision and a new provision in
this Bill, and this provision is necessary
because it is in the interests of national econo-
my. And secondly, it will stimulate research
and help our workers to take advantage of that
research. So, I very much welcome this
provision with regard \o the denial of patenta-
bility under clause 20 of this Bill.

Now, in clause 2, Madam, some new
definitions have come in which were
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not there before in the previous Act of
1948 and I refer to some three or four
new definitions which have come in and
which T very much welcome. I need not
go into all of them. For example,
"radiation" has been defined for the first
time and so is "radioactive substance".

Atomic Energy

Madam, having said this I now come to
a rather important matter, and that is the
question as to in whom the proprietary
rights with regard to uranium ar, vested.
It appears from clauses 5, 6, 10, 12 and
15 that the proprietary rights with regard
to uranium, plutonium and other deri-
vatives vest in the Government only in a
restricted sense, because every time it
says that if compensation has to be paid,
the price of uranium will not be paid—in
clause 3, in clause 6 and in other clauses.
Now, I would have very much liked to
know why Government did not assume
full proprietary rights with regard to
uranium. [ wish they had done so,
because there are several countries which
have got full control and full proprietary
rights over uranium, but Government
have thought fit that they should have
proprietary rights over uranium only in a
restricted manner. Now, therefore, a
question may arise that although the
mining and other things which are being
done will be only in the public sector, it is
possible that a private person may have
some uranium, and if that is so and if
Government is going to acquire, the result
would be that Government will have to
pay huge compensation for the
acquisition of that uranium from the
private persons or private company. This
is the question. I am only trying to
explain, Madam, that Government might
have thought that, instead of having
proprietary rights only in a narrow sense,
they could have full control over uranium
as such.

With these remarks, Madam, I support
the Bill.

THE DEPUTY CHAIRMAN: Mr.
Chordia. Ten minutes.
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SHRI GOVINDAN NAIR (Kerala): Madam
Deputy Chairman, I also rise to support this
Bill. T believe nobody in this House will
grudge granting the Central Government any

power to promote the working of the Atomic
Energy Commission.

I need not go into the tremendous progress
that has been made in this field in our country.
1 was very happy to hear from the Prime
Minister that in this field we also have made
considerable progress. But I expected that the
Prime Minister would deal in more detail
about the activities of the Atomic Energy
Commission. Since he only referred to
certain aspects, the

[30 AUG. 1962 ]

Bill, 1962 4408

doubts that were engaging our mind are still
there.

One of the questions raised by my hon.
friend is about the cost of production of
electricity by atomic energy. Now, it has been
said that we are going to have one station in
Rajasthan and another in South India. How
will this production of electricity from atom
compare with the electricity that is produced
by other means? I have tried to understand
this problem and I know that the Atomic
Energy Commission has contended that
electricity can be produced at a cheaper rate
compared with a good number of our hydro-
electric schemes. But speaking about the
South, I do not think it will be within the
contention of the Atomic Energy Commission
that electricity can be produced cheaper with
the aid of this new source. I rely upon the
figures given by Mr. Bhabha himself. He has
given the cost per kilowatt as follows:—

Tungabhadra Project  Rs. 6,060
Bhakra-Nangal Rs. 2,845
D.V.C. Rs. 5,750

And for atomic plants it will be only Rs.
1,700. So compared to all the projects here, it
will be more profitable. But when you come
to the South, and especially speaking about
the Periyar scheme, it is only Rs. 640 per
kilowatt. While for the Tungabhadra project it
is Rs. 6,060, for the Periyar project it is only
Rs. 640. Therefore, 1 think the Government
should seriously consider whether they should
have a project there in the South for
producing electricity. If the resources in the
South are fully utilised for at least ten or
fifteen years, we will be able to supply elec-
tricity at a much cheaper rate than from any
other source. I think this is a matter which I
hope the Government will look into.

Madam, another question is about the
necessity of co-ordinating the activities of the
Atomic Energy Commission with the
activities of our universities. Everybody will
agree that
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[Shri Govindan Nair.] in the present-
day world, especially in this field we
cannot afford to lag behind and every
encouragement has to be given for
developing scientific talent in the
country. Here one of the basic factors
needed is efficiency in the basic science
itself. The other day I had a report from a
friend of mine that a certain first class
M.Sc. in Physics was called for interview
by the Atomic Energy Commission and
he was found quite unfit for the job
because his standard of knowledge of
Physics was very much below what was
required for the work in the Energy
Commission. I bring this to your notice to
show, if we are to progress in this line,
how much more attention we have to pay
to raise the general standard of our
education in the universities. Again I
understand that in certain other countries,
the universities themselves take much
interest in this atomic science. Of course,
as far as money matters are concerned,
the Government and the public support
them but on their own initiative they do a
lot of work in this atomic field. I would
like to know from the Government in
what way we are utilising our
universities, what is the encouragement
our scientists in the universities are get-
ting in this matter.

Coming to this Bill, I come from a
State where we have a good deposit of
thorium. There is a feeling in certain
quarters that since thorium is not a
fissionable material, it can be exempted
from the purview of this Bill. I do not
hold that view because on scientific
matters, we have to depend on the
scientists and we have one of the most
prominent atomic scientists in our
country and he says that thorium, as a
medium, can be utilised and by utilising
thorium, the production of electricity
itself can be made cheaper. So when he
contends like that, we are not to say that
thorium should not be brought within the
purview of this Bill. Again the State
Government is involved in this because
from monazite and ilmenite, the
Government was getting
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a royalty of nearly Rs. 75 lakhs every
year. There is an apprehension now that it
will be affected. Going through the Bill, I
am satisfied that there is sufficient
provision for getting compensation. I
need not go into all those clauses but if
we are not satisfied with the decision of
the arbitrator, we can go to the High
Court and get the compensation. So, that
is there. But my apprehension is some-
thing else. Side by side with this
monazite, there is ilmenite. The Atomic
Commission which has to look after so
many other things cannot afford to spare
time or energy to look into this question
of ilmenite, So, what happens is that
further mining will get neglected. Today
there is unemployment but, till recently
more than 10,000 people were employed
in this mining of both ilmenite and
monazite. What will happen to them?
This ilmenite is used as a raw material for
another industry in the State—the
titanium industry. | think we have the
monopoly of this ilmenite. So, unless
there is some kind of assurance or some
kind of arrangement by which the mining
of both these things are conducted as it
used to be conducted earlier, there is the
fear that the entire industry will go to
dogs and nearly 10,000 people will go
unemployed. I think the Government will
look into the matter and give sufficient
assurance to the workers and to the State
Government that adequate steps will be
taken for arranging the mining of ilmenite
also.

So, while supporting this Bill, I hope
the Government will look into these two
matters which I have pointed out, namely,
how they are going to co-ordinate the
activities of the universities for
developing scientific talent with the
working of the Atomic Energy
Commission and secondly, how the
Government will assure the Kerala State
about the apprehension they have about
closing down the ilmenite mines in that
State. Thank you.
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SHRI JAWAHARLAL NEHRU: Madam,
all the speakers who have spoken on this Bill
have accepted it and more or less praised the
work of the Atomic Energy Department. I am
glad that they have done so because the record
of our atomic energy work is a record which
has brought praise from all the competent
scientists in other countries. Dr. Bhabha has
been referred to as a very eminent head of this
establishment. He is very well known but I
would like to say a word about the large
number of very competent young scientists,
some ' of them quite brilliant, who are
working there and who have already made a
name for themselves in international circles.
One remarkable feature of this establishment
is that out of the thousands of scientists who
are working there, most of them are under
thirty or in the thirties and they occupy very
responsible positions and yet they have a right
to be Heads of Departments and represent us
often in international conferences and the like,
so that the Atomic Energy Department is not
only young in years and therefore it is,
possibly because of that, a very vital and
progressing Department and we can look
forward to its further development with some
confidence.

Atomic Energy

Regarding this question of using atomic
energy for civil purposes, production of
electric power, some hon. Members talked
about a White Paper. I do not know what
White Paper he was referring to but the
Atomic Energy Department has issued annu-
ally and sometimes more than once a year,
pamphlets on these subjects. Apart from that,
Dr. Bhabha has come here regularly and
addressed Members of Parliament on this very
subject of the use of atomic energy for civil
purposes. There used to be, some time ago,
some difference of opinion. Dr. Bhabha has
always maintained that it can be and should
be used for civil purposes. Some people
thought that it would be rather expensive.
Even if it had been expensive, slightly
expensive, it was worth-while doing it for the
pur-
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poses of research experience so that we may
know exactly where we are and improve upon
it.

But as a matter of fact it has become
progressively recognised that it is not much
more expensive. And the expense part
depends so much, that is, the comparative
expense part, on many factors. Where a
thermal station is situated near a colliery, it is
cheaper. That is, coal has not to be carried a
long way. Hydro-electric works may be
cheaper because power is obtained nearby.
But there can be no doubt that atomic energy
is competitive wherever coal is far off and no
hydro-electric power is available. Therefore, if
we have this in Rajasthan or in Tarapore in
North Maharashtra on the borders of Gujarat,
it is certainly cheap, and no other method can
produce it at that cost. I am told—I cannot
obviously guarantee the figures—by those
who know that the figures that the hon.
Member stated of 4*5 naye paise per kwt. is a
figure which our advisers think is reasonable
and a correct figure. Apart from this, it is
generally recognised now that the cost is
likely to go down with improvements in pro-
cesses, etc. It is going down and it is less now
than it was some two or three years ago. So, it
can be and is likely to be a major supplier of
power in the future.

There was some talk about too much
centralisation. If hon. Members will see the
Atomic Energy Acts in other countries they
will find how much centralised they are. They
have to be. It may be that in other countries
they look upon this more as a measure useful
for military purposes. We do-not, and even in
the long title of our Bill we have laid stress
upon it that it is for peaceful purposes that we
develop it. But everywhere, whether it is for
military purposes or for peaceful purposes,
you cannot take any risks about it by allowing
control to be spread out among other hands or
anvthing of that sort. It is too dangerous. I
remember an eminent scientist—not Indian—
once saying to me only a few years ago that
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[Shri Jawaharlal Nehru.] the day will come
when you will be able to make atomic bombs
in your back-garden. Terrible prospect, that a
scientist can. make it in his back-garden. It
was an exaggeration, of course, but it shows
which way things are tending. It is essential
that all those materials which go to the mak-
ing of atomic energy should be under Central
control. We cannot have various controls
about it.

Mr. Govindan Nair was worried about other
minerals, that may occur in his area. He has
proposed an amendment too. I i*iay point out
to him that it is totally unnecessary, because
the Atomic Energy Department is very much
interested in working all the minerals that may
occur in that particular area. They may allow
others to work them, if they can be separated
and if they are not interested; but surely they
are not interested in allowing them not to be
worked.

There are a multitude of amendments
suggested by Shri Chordia. I have looked
through .them and I would submit, Madam,
that they are not necessary, and sometimes,
they may be actually harmful, harmful in the
sense—I will deal with them later —that they
have legal implications. So, they are not
desirable in that sense, or they ar,
unnecessary. This Bill has been very carefully
drafted and personally I would not dare to try
to change the language of it, after it has gone
through all this process of sifting, comparison
with other Acts all over the world. We started
with the Act of 19*8. That was the basis and
then we improved upon it and changed it and
added to it. The subjects dealt with are so
highly technical—although some matters in
the Bill may not be technical—that I hesitate
to touch any of its technical words or
definitions or anything coming out of them,
because it may have some implication of
which [ am not even aware. So, I regret [ am
not in a position to accept these amendments.
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SHRI GOPIKRISHNA VTJAIVAR-GIA
(Madhya Pradesh): May I ask whether there is
any necessity for the word "peaceful" in the
title of the Bill?

SHRI JAWAHARLAL NEHRU: We think it
is very necessary. In fact, it was at one time
thought that the word "peaceful" should occur
in the body of the Bill, but if it does not occur
there, it does not so much matter. But I think it
is most important that it should be there in the
title. It is our fundamental policy. Some
people doubt it. Some people in other
countries think that we say this to delude
others or ourselves, and if necessity arises, we
shall go in for using it for military or war
purposes. Well, I do not think any necessity
for that will arise, personally, and if it arises,
well, if the world is coming to an end, I do not
know what we will do or anybody else will
do. That is a different matter. We want to lay
particular stress, therefore, on peaceful
purposes.

SHr1 BHUPESH GUPTA (West Bengal):
Anyway, we can amend it before any atomic
destruction comes.

SHRIJAWAHARLAL NEHRU: That is all,
Madam. Ibeg to move.

THE DEPUTY CHAIRMAN: The question
is:

"That the Bill to provide for the
development, control and use of atomic
energy for the welfare of the people of
India and for other peaceful purposes and
for matters connected therewith, as passed
by the Lok Sabha, be taken into consi-
deration."

The motion was adopted.

THE DEPUTY CHAIRMAN: W, now take
up the clause by clause consideration of the
Bill.

Clauses 2 to 12 were added to the Bill.

13—Novation  of  certain

contracts

Clause

SHRI V. M. CHORDIA: Madam, I move:
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6. “That at page 10, line 29, afier
the word ‘person’ the words ‘or his
authorised agent’ be inserted.”
fam & a1 93(R) # Tew
TAHE EC 99 WIEHT & AT
I & foa ote o @9 & fer ot
aifga &, SH% WA OH WO 4g
s & fr a2 ampar 15 Oar & A8t
& fomst wT 99F o9TTESE mEe
FT T wfEET w7 7 47 IHT FE
AR EOM | FE AW 09 g @
ff 93T B F 0T FH FIT &, FEHT
§ A A weT g AT our feafa #@
IR W AW AAUAGT GHE &y f
wfaT & 3 a1 g o fadiw g
217 &7 19 fraer 78 | gufEg fAEeT
2 5 qo 77 damaw e fea
ST |
The question was proposed,

ot AAFLATH AFE: Ag AT WAL
g & fr weroesE e wmreEy
FT TFAT § U HIH 97 | §HET (aET
#1 WIE WETT WE ¢ q@T TT 1 F
AT ¥ g AT F&47 & | T 419 qra4149
HEEA AET & A7 AT a7 AT 1 &Y ey
A G C O GLIEARE et
H o A, A1 T FEre S g A
g g

THE DEPUTY CHAIRMAN: The
mquestion is:

6. "That at page 10, line 29, after the
word 'person’ the words 'or his authorised
agent' be inserted."

The motion was negatived.

THE DEPUTY CHAIRMAN: The
“question is:

"That clause 13 stand part of the Bill."

The motion was adopted. Clause 13 was
added to the Bill. €62 RSD—S.
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Clauses 14 to 20
SHRI K. SANTHANAM (Madras): Madam
Deputy Chairman, I want to make one or two
remarks on these clauses. I have got one or
two points to make. I want to speak on the
clauses.

THE DEPUTY CHAIRMAN: All right.

SHRI K. SANTHANAM: 1 have a
suggestion to make. In clause 14 I think it is
not enough merely to give a licence for the
acquisition, production, etc. of atomic
equipment. I think there should be a statutory
Central Register which registers every kind of
atomic equipment, whether it is in the
hospitals, whether it is in the universities,
which exists in this country. We found the
other day that the Central Government had no
register of big transformers and other
equipment. This is the case with respect to
almost all the other major equipment and I
think registers for such equipment should be
kept. In the case of atomic equipment I think
such a register is absolutely essential so that
the safety of the country and the safety of the
people can be protected.

On clause 20 I have got some doubts. This
refers to patents. There are two classes of
people involved, Indian citizens applying for
patents and foreigners applying for patents in
India. So far as an Indian citizen applying for
patents is concerned, i am really surprised that
while he cannot get a patent in India, under
subclause (5) he can apply to a foreign
government and get a patent. [ think this is not
a very wise, provision. If his application has
some meaning, the Government of India
should take over that invention and pay him
compensation; but he should not be allowed to
apply to a foreign government and get a patent
for atomic equipment which can be used
against us and this country. So far as foreign
governments are concerned, I am not sure that
the Government wants to cut off all
possibilities of even foreign collaboration in
manufacturing atomic equipment in this
country. I can understand their saying that no
patent

4416



4417 Atomic Energy

IShri Jv iianthanam.j should be given
except with the special permission of the
Central Government. But by saying no
patent should be given they are
prohibiting foreign governments and
foreign  manufacturers of  atomic
equipment to come and manufacture it
even for the Government of India, and
even with their collaboration. I do not
know if these points were considered but
they may be kept in mind when making
rules or for such action as may be necess-
ary.

SHRI JAWAHARLAL NEHRU: I do
not quite understand what the hon.
Member means when he says that we
should keep a register of equipment. That
I do not understand. There is no
equipment—no  small  equipment—
spread out all over India to manufacture
atomic energy. Perhaps, he may be
thinking of things like isotopes.

SHRI K. SANTHANAM: Small
cyclotrons in the universities.

SHRI JAWAHARLAL NEHRU: Cy-
clotrons cannot manufacture atomic

energy. Reactors and much more
complicated things are needed. Where do
you draw the line between an ordinary
equipment for the study of atomic
physics  which every  college should
have, I think, and the  other equipment?
An hon. Member pointed out the
deficiency in the standards of our teaching.
Well, I entirely agree with him. We
have, to improve the standards of our
universities. Now, they may keep
cyclotrons but what is the point in
keeping a register of cyclotrons? Not
that there are many; everybody knows that.
At present I do not know how many there
are— perhaps one or two—in India but
that is a different matter. But what is the
good of keeping a register of small
equipment, I do not understand. Every
university and college—they have not got
it—should get it. But as far as isotopes
are concerned, a register is kept. The
Atomic Energy Department supplies them
to hospitals and other places and for that a
register is kept.

As for the invention business, I do not
again understand the hon. Mem-
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ber. I might inform him that this is based
on the recommendations of Mr. Justice
Rajagopala Iyengar who was appointed to
examine and advise Government on the
existing patent law—not atomic energy
and he has dealt with it at some length. No
question can arise, no possibility can
arise, of any foreigner trying to produce
atomic energy in India except with the
permission, and under the supervision, of
the Government. It is impossible; it
cannot be done. We do not recognise any
patent just as I do not think we should
recognise patents in many things, apart
from atomic energy. I think we should not
recognise patents in drugs. I think this
drug racket is a bad thing and we should
not recognise it. Some countries don't in
fact. But in atomic energy we cannot
recognise any patents. We are going to
use all the information we have, or we can
get, without paying royalty or we come to
agreement with a foreign government or if
necessary with a foreign firm. This is a
matter to which we attach such con-
siderable importance that we are not going
to recognise any patents in atomic energy.
It will produce all manner of confusions
and restrictions On our work.

THE DEPUTY CHAIRMAN:
question is.

"That clauses 14 to 20 stand part of
the Bill."

The motion was adopted.
Clauses 14 to 20 were added to the Bill.

The

Clause 21—Principles relating to
payment of compensation

SHRI V. M. CHORDIA: Madam, |
move: —

7. "That at page 16, after line 31, the
following be inserted, namely: —

'(2A) Where the amount of
compensation is not paid by the due
date such amount shall be paid with
interest thereon, at such rate as the
Central Govern-
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ment may by order specify, from the date
it becomes due till its payment;'."

Atomic Energy

g T TOET SEA AT
ot & f snft o wrowT & aga |
Hag g v wowr ga e
A oo w0 F 77 & T 8, v
FCHAAT AT TRRT ITAWT AT g Tt wpry
§ wT @ SR & AT WA WS
qut aF TEI fzar smar & 1 &% g ay
ag wifen f fowr o & aw 04 o2
sfvaey wma & 9+ avg ¥ @a o
TR 97 T gfFasr e SfEw
7w @l & e & osEmas
FCAT ATFAT F AT TR I oY
74 @z M wifgd fe gt A &
¥RT FH TR O FT I | qT
e fam % @@ 9@ &1 w1 wifaerT
T frat s 8 | o a9 & FE Swmgw
fad sty %7 2 fF a9 e ¥
T FAA & f@F wH@T av o e g,
TEF AT AT @A & AL IHHT Al
o W A W & oA I &) o
q7E T g T MET 2 R ST FE
3T & a7 WMTERET & WATT 97 &4y
arfgd AT g fod wrd o fafesm
T 41 wAr =afex fF @ wwg aw
Tl 2 fagn wEem | AE g
T FT WEIT § W T WMAT FI
# fr a7 =y a7 femm s

The question was proposed.

SHRI JAWAHARLAL NEHRU: I submit,
Madam, that it is wholly unnecessary. Either it
is agreed to and compensation is paid or there
will be an award and the award will specify
the conditions of payment even to the extent
of saying that interest may be paid. Sometimes
it is done, I air told. Anyhow, it would be
wholly out of place here.

SP.M.

THE DEPUTY CHAIRMAN: The question
is,
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7. "That at page 16, after line 31,
the following be inserted, namely: —

'2A) Where the amount ot
compensation is not paid by the due date
such amount shall be paid with interest
thereon, at such rate as the Central
Government may by order specify, from
the date it becomes due till its
payment;'."

The motion was adopted.

THE DEPUTY CHAIRMAN: The question
is.

"That clause 21 stand part of the Bill."
The motion was adopted.
Clause 21 was added to the Bill.

THE DEPUTY CHAIRMAN: At five
o'clock we have fixed the time for a 'Half-an-
hour discussion' but with the permission of
the House I would like to finish this Bill and
take up the other discussion later on.

SHrRi BHUPESH GUPTA: We are in
agreement. We are waiving the rule now.
Only because of the Prime Minister I am
agreeable to suspending the rule to
accommodate him. I want to make it
absolutely clear and, therefore, I am in favour
of your suggestion. But it should not be a
precedent.

(No hon. Member dissented)

THE DEPUTY CHAIRMAN: The
House has given its consent. There
are no amendments to clauses 22 to

24.
Clauses 22 to 24 were added to the Bill.
Clause 25—O0ffences by companies
SHR1 V. M. CHORDIA; Madam, I move:

8. "That at pages 18 and 19, for
lines 35 and 36 and 1 and 2, res
pectively, the following be substi
tuted, namely: —

'Provided that any such person shall be
liable to punishment if
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[Shri V. M. Chordia.] it is proved that the
offence was committed with his knowledge
or that he did not exercise all due diligence
to prevent the commission of such

"

offence’.
9. "That at page 19, for lines 12 and 13, the
following be substituted namely: —

'(a) "company" means a company as
defined in the Companies Act, 1956'."

Thg questions were proposed.

«fT Frra T waarersT JrefEar
ST T S e TN 93 W
9% T wrodT 97 & fow 9T 3y wmow
A sy fr gwew qae fwar g
fog o7 T & ST ST IR
froTe w aren &, 9T T9ET TRET
Al g IR aw wifEw o
1T 3 Fra S A0 T g 349
g ¥ Az fwm @ 0 gt 3
®% T 04§, 58 w90 www g
a1 I A 79 A &7 91 freEm
FET # IFT qZ THIOE FTAT T2AT
g & =woamdr 7 979 %7 2,
TR qg AW &7 " frar &0 waT
B TN 7T IAWT YT AT FT 03
g afy o 9% AT A
AT 9% EN0 1 A |ATH § qE v
THr W A A & fmw faa ey
qY IEET AEAT FE A T E | AT
& e e £ fie w3 siwae o7 faee
ffam seom
SHRI JAWAHARLAL NEHRU: I regret 1

cannot accept them. I think they are wholly
unnecessary.

THE DEPUTY CHAIRMAN; The
question is:

8. "That at pages 18 and 19, for lines 35
and 36 and 1 and 2, respectively, the
following be substituted, namely: —

'Provided that any such person shall be
liable to punishment if
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it is proved that the offence was
committed with his knowledge or that he
did not exercise all due diligence to

prevent the commission of such

offence'."

The motion was negatived.
THE DEPUTY CHAIRMAN:  The
question is;

9. "That at page 19, for lines 12
and 13, the following be substitut
ed, namely: —

'(a) "company" means a company as
defined in the Companies Act, 1956"."

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is.

"That clause 25 stand part of the Bill."
The motion was adopted.
Clause 25 was added to the Bill.
Clause 26—Cognizance of offences

SHRIV. M. CHORDIA: Madam, I
move;

10. "That at page 19, line 16, after
the word ‘'conizable' the words ' and
bailable' be inserted."

WETEAT, WAT THH AT TAE AT
¥ g7 wiferdaw a%a @1 39 # )
ye #7777 fedaw & f o o w0
ufaa g aA H w18 AT Hfzars
TEl ST WA | T T are F @nr
TE A AAAFAT A FE AR AL
7z weT § fir g fadt grasft & gz

farar & st Gar gHTT MEAT ATAT E

At T waTAA w7 fon wer # s
smafer #1 AE '

The question was

Irewafa ;. wrTET A9 sy
q% rare fae am &

it Famer e srerrrat st fya
T AT Fg a1 A A Fd50 1§

g1

proposed,
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ol HEAETE AFE K g H9L
G F FHAT | Tg WS BT S
T & | 4 & oY o A, HY T g
T W 9T

THE DEPUTY CHAIRMAN: The
question is:

10. "That at page 19, line 16, after the
word 'cognizable' the words 'and bailable'
be inserted." The motion was adopted. THE
DEPUTY CHAIRMAN: The question
is:

"That clause 26 stand part of the

Bill."

The motion was adopted. Clause 26
was added to the Bill.

Clauses 27 to 31 tuere added to the
Bill. Clause 32—Repeal of Act 29 of 1948

SHRI V. M. CHORDIA: Madam, I
move:

11. "That at page 21, the existing
clause 32 be re-numbered as subclause
(1) of that clause and after the sub-
clause as so re-numbered, the
following be inserted, namely: —

'(2) Anything done or any action
taken  including the  orders,
notifications or rules made or issued
in exercise of the powers conferred
by or under the Atomic Energy Act,

1948, shall, in so far as it is not

inconsistent with the provisions of

this Act, be deemed to have been
done or taken in the exercise of the
powers conferred by or under this

Act as if this Act was in force on, the

day on which such thing was done or

action taken'."

wErEAl, {90 gae ST 39T 3
TR 7w (TN #1 wifaww =3 2 oiw
SHF A9 ;T AT F7 TG T |
TEH FTAA & WA A1 7w Affo-
07 T I A S A
ST £ EEI SrEar avd & oy g
g9 #1990 NfEEE g E | =
faar & 59 79 T F) fofe w53
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w1 sraeqy A1 %1 7L &, fre quba |
g wprear 481 1 ¢ § fF o9ER
w=d g5y [wa 97 Fifeferar sa@
weia (5 5 F WL IF A S
g ot 4ferE g0 1 T wEd § 49
g G T@ETE | qfF HU FAEA
wAT ALY famr St & A1 &9 A7 At
AT FT TG Tg WANT A GIT )
gafag & smar waar g 7 7 garad
wETT fFaT SR

The question was proposed.

o WEETNE AgE AT
T K FF TATEAT & | AT TE A4
g f vzifas st oz foda 1,
@E g W AR g o aE
st w gl g€ 2 7 A= fedra A1
FT T ¢ F A% § fF S 5y A
ffd o 529 gu AT F14E F1TA WA

" AT WA ALY WEA | TR FIE A

FEHT 7 FE TR 2 |

Tue DEPUTY CHAIRMAN:
questian is:

The

11. “That at page 21, the existing
clause 32 be re-numbered as sub-
clause (1) of that clause and after
the sub-clause as so re-numbered,
the following be inserted, namely: —

“(2) Anything done or any

action taken including the orders,
notifications or rules made or
issued in exercise of the powers
conferred by or under the Atomie
Energy Act, 1948 shall, in so far
as it is not inconsistent with the
provisions of this Act, be deemed
to have been done or takep in
the exercise of the powers con-
ferred by or under this Act as if
this Act was in force on the day
on which such thing was done or
action taken'”

The motion was negatived.

Tae DEPUTY CHAIRMAN: The
question is:

“That clause 32 stand part of the
Bill”
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The motion was adopted. Clause 32
was added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI JAWAHARLAL NEHRU:
Madam, I move:

"That the Bill be passed." The question

was put and the motion was adopted.

HALF-AN-HOUR DISCUSSION RE.

HINDI POLICY OF ALL INDIA
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